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~any, shall stand vicated iﬁlmediately.

IN THE GENTRAL AIMINISTRATIV: TRIBUNAL
CALGUTTA EENCid,. C;LQUITA. ,
Osfe NOa9O05 of 1996 : | “atéd 10.6.2002
PRESENT: The Hon'ble Mr. LeR.K.Prasad, N‘ember(A)
The Hon Ele Mrs. Meera Chibker, Member(J)

Sukumar Ssha & another
VS.

dnlun of Indla & others

For the appllcants T e NoneA

For the respondents | ess Mrs PeKsdrors
O R D ER

ﬂebedy hcs appe ared . for the applican® even en -
second calle Mrs PoK.Arore is present on behalf of the

respondentse It appears) fram record that nobedy appeared

on behalf of the applicants even on'earlier occasion, such

aS'. 10«12 2001, 18.3.2002 and as the matter relates to ]996 ‘

B,and the applicaits® are nct mterestea_m pursumg the matter,

we &Asmlss this OsAe for i’;on-presecutim.» Interim order, if
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S (Meera Chibber) . “Mcmber (a) \b

Member(J) '




